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IN THE MOTOR ACCIDENT CLAIMS TRIBUNAL :
LAKHIMPUR : AT NORTH LAKHIMPUR.

Present : S.P. Khaund, (MA Economics, LLB),
Member, M.A.C.T.
Lakhimpur, North Lakhimpur.

Date of Judgment : 30.05.2022.

M.A.C.T. Case No.46/2017.

Claimant. Smt Arati Dutta.

Represented by - Sri Jayanta Kakati, Advocate.

Opposite Parties. 1) Abdul Salam.
(Owner of the vehicle bearing
registration No.AS.07.C/0964, Max Pick
up.)                          … O.P. No.1.

2) Md. Mazibur Rahman.
(Driver of the vehicle bearing
registration No.AS.07.C/0964, Max Pick
up.)                          … O.P. No.2.

3) New India Assurance Co. Ltd.
(Insurer of the vehicle bearing
registration No.AS.07.C/0964, Max Pick
up.)                                ... O.P. No.3.

4) National Insurance Co. Ltd.
(Insurer of the vehicle bearing
registration No.AS.12.F/4161, Maruti 
Swift Dzire.)                    ... O.P. No.4.

5) Sri Palash Dutta.
Son of the claimant, and 
brother of the deceased. ... O.P. No.5.

Represented by Sri Rajib Gogoi, Advocate, for OP No.3.
Sri Biswajit Ghosh, Advocate, for OP 
No.4. 
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APPENDIX- 13

Date of ofence. 28.04.2012.

Date of FIR.

Date of charge-sheet.

Date of Framing of 
charges.

Date of commencement 
of evidence.

Date on which judgment 
is reserved.

30.04.2022.

Date of Judgment. 30.05.2022.

Date of the Sentencing 
Order, if any.

Accused Details : Does not arise

Rank of
the

accused.

Name of
accused

Date of
arrest.

Date of
release
on bail.

Ofences
charged

with.

Whether
acquitted

or
convicted.

Sentence
imposed.

Period of
detention
undergone
during Trial
for purpose
of Sec.428

CrPC.
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J U D G M E N T

1) The claimant in this case Smt Arati Dutta , w/o Lt.

Mohan Dutta.

2)  The  claimant’s  case,  in  brief,  is  that  on

28.04.2012, the claimant’s son, Kailash Dutta was

proceeding  in  the  Swift  Dzire  vehicle  bearing

registration No.AS.12-F/4161, which was driven by

Dr.  Paragmoni  Sharma,  from Guwahati  to  Tezpur,

and at about 4.15 pm, when the vehicle reached

Hatigaon under Kaliabor P.S. NH-37, one MAX Pick

up Van bearing registration No.AS.07.C/ 0964, which

was driven in a rash and negligent manner, dashed

against the Maruti Swift Dzire vehicle. As a result of

the accident, the claimant’s son, Kailash Dutta and

the driver of the vehicle, Paragmoni Sharma died on

the spot. Both the deceased were serving as Asstt.

Professor  at  Tezpur  University.  The  claimant  has

claimed an amount of Rs.57,71,776/- ( Rupees Fifty

Seven Lacs Seventy One Thousand Seven Hundred

Seventy Six) only, as compensation.

3) The O.P. No.1 and O.P. No.2, the owner and driver

respectively  of  the  MAX  Pick  up  Van  bearing

registration  No.AS.07.C/0964  fled  a  joint  written

statement.  It  is  contended  that  they  are  not

responsible to pay the claimed amount as they
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have proper  document.  The Pick  up Van was not

driven by the driver in a rash and negligent manner

at  the  time  of  the  accident.  The  vehicle  was

properly insured by New India Assurance Co.  Ltd.

vide Policy No.53010431110100003954 which was

valid up to 11.01.2013. The OP Nos.1 and 2 have

prayed to dismiss the claim petition.

4) The O.P. No.3, New India Assurance Co. Ltd., the

insurer of the MAX Pick up Van bearing registration

No.AS.07.C/0964 fled written statement contending

inter alia that the accident occurred due to head on

collision of two vehicles, MAX Pick up Van bearing

registration No.AS.07.C/0964 and Maruti Swift Dzire

bearing  registration  No.AS.12.F/4161.  It  is

contended  that  the  claimed  amount  is  excessive

and exorbitant. The Pick up Van was not driven by

the driver in a rash and negligent manner at the

time of the accident. The insurer has questioned the

age and income of  the  deceased,  as  well  as  the

Driving  License  of  the  driver  of  the  Swift  Dzire

vehicle.

5)  The O.P.  No.4,  National  Insurance Co.  Ltd.,  the

insurer of the Maruti Swift Dzire bearing registration

No.AS.12.F/4161 fled written statement contending

inter alia that the accident occurred due to the rash

and negligent driving of the Max Pick up Van

Contd...



5                   M.A.C.T. Case No.46/2017.

bearing registration No.AS.07.C/0964. The claimed

amount is excessive and exorbitant. The insurer has

denied  liability  to  pay  the  compensation.  The

insurer  has  also  questioned  the  validity  of  the

Driving  License  of  the  driver  of  the  Maruti  Swift

Dzire vehicle. 

6) The claimant’s son, Sri Palash Dutta was arrayed

as O.P. No.5 in this case. He has contended that he

has  no  objection  if  compensation  is  awarded  in

favour of the claimant.

7) To substantiate her stance, the claimant adduced

her  evidence  as  CW.1  and  exhibited  several

documents. Sri Sobhan Mahanta also submitted his

evidence  as  CW.2.  The  witnesses  were  cross-

examined by the Opp. Parties.

8) The Opp. Parties, however, did not adduce any

evidence in defence.

SUBMISSIONS :

9) I have heard arguments of the learned counsel

for  both  the  sides.  The  learned  counsel  for  the

claimant has submitted that the insurer has falsely

claimed that the driver of the Bolero did not drive

the vehicle in a rash and negligent manner. The
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accident  is  a  result  of  collision  between  two

vehicles.  The  learned  counsel  for  the  claimant

emphatically  submitted  that  the  Policy  had  an

appropriate coverage and the claimant has claimed

compensation as comprehensive package policy. It

is  submitted  that  premium  for  comprehensive

package  policy  is  optional.  On  the  contrary,  the

learned counsel for the insurer,  National Insurance

Company  Ltd.  i.e.,  OP  No.4  laid  stress  in  his

argument  that  the  claimant  is  not  entitled  to

compensation. It is submitted that the owner was

driving the vehicle at the time of the incident. OP

No.4  is  the  insurer  of  the  vehicle,  Swift  Dzire

bearing  registration  No.AS.12.F/4161  and  the

compensation is subject to PA coverage only paid

by the insured of the vehicle.

ISSUES :

10) On the backdrop of the rival  contentions, the

following issues were framed :

“(I) Whether Kailash Dutta died as a result

of  injuries  sustained  by  him  in  a  motor

vehicular accident on 28.04.2012 involving

vehicles  bearing  registration

No.AS.07.C/0964  (Max  Pick  up  van)  and

No.AS.12.F/4161 (Maruti Swift Dzire), and
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whether the said accident had taken place

due  to  rash  and  negligent  driving  of  the

aforesaid vehicles?

(II) Whether the claimant is entitled to any

compensation,  and  if  yes,  to  what  extent

and by whom amongst the Opposite Parties,

the  said  compensation  amount  will  be

payable?”

ISSUE NOS.I AND II

11) To avoid prolixity, both the issues are decided

conjointly.  The  claimant’s  evidence  as  CW.1

reiterates  her  pleadings.  The  CW.1’s  evidence

depicts that on 28.04.2012, her son, Kailash Dutta

was proceeding in the Swift Dzire vehicle bearing

registration No.AS.12-F/4161, which was driven by

Dr.  Paragmoni  Sharma,  from Guwahati  to  Tezpur,

and at about 4.15 pm, when the vehicle reached

Hatigaon under Kaliabor P.S. NH-37, one MAX Pick

up Van bearing registration No.AS.07.C/ 0964, which

was driven in a rash and negligent manner, dashed

against the Maruti Swift Dzire vehicle. As a result of

the accident, claimant’s son, Kailash Dutta and the

driver of the vehicle, Paragmoni Sharma died on the

spot.  Both  the  deceased  were  serving  as  Asstt.

Professors  at  Tezpur  University.  The  claimant  has

claimed an amount of Rs.57,71,776/- ( Rupees Fifty

Contd...



8                   M.A.C.T. Case No.46/2017.

Seven Lacs Seventy One Thousand Seven Hundred

Seventy Six) only, as compensation.

12) Ext.8 is the copy of the Post Mortem Report. It is

clear from the Post Mortem Report that Post Mortem

was  performed  on  29.04.2012.  According  to  the

opinion of the M.O., the cause of death was shock

and hemorrhage as a result of the injuries sustained

by the deceased and the injuries are ante mortem

in nature. Ext.4 is the Accident Information Report.

13)  After  carefully  scrutinising,  the  evidence

including  documentary  evidence,  it  can  be safely

held  that  Kailash  Dutta  died  on  28.04.2012  as  a

result  of  the  accident,  which  occurred  on

28.04.2012 at about 4.15 pm.

14)  Whether  the  driver  of  the  vehicle,  Sri  Palash

Dutta drove the Maruti Swift Dzire vehicle in a rash

and negligent manner or whether the Bolero Max

Pick  up  van  was  driven  in  a  rash  and  negligent

manner?

15) CW1 has marked the FIR lodged by the wife of

the driver of Maruti Swift Dzire vehicle as Ext.1. I

have perused the certifed copies of the FIR and the

FIR format along with the Final Report, which was

submitted against the driver of the Bolero Pick up
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Van bearing registration No.AS.07.C/0964. The Final

Report  marked  as  Ext.2  has  been  produced  as

documentary evidence by CW1.  The driver of the

Bolero Max Pick up van is arrayed as OP No.2 in this

case.  The Final  Report  was submitted against the

driver  after  completing  the  investigation  as  no

evidence  could  be  collected  against  the  driver,

Mojibur  Rahman.  CW1  marked  the  Accident

Information Report as Ext.3. The OP No.2, the driver

was  booked  u/s  279/  304(A)/  427  IPC.  Another

documentary evidence was produced by CW1 and

marked  as  Ext.4.  This  is  also  an  Accident

Information  Report  in  Form-54.  Ext.3  is  dated

20.05.2012 and signed by Pran Krishna Sarma, O.C,

Koliabor  P.S.  This  report  was  for  the  Swift  Dzire

vehicle. The Form-54 marked as Ext.3 was for the

Bolero  Max  Pick  up  van.  This  report  is  dated

25.03.2016  and  signed  by  S.  Baishya,  O.C.  of

Kaliabor P.S. CW1 has exhibited the certifed copy of

the  Report  of  the  O.C.  of  Koliabor  PS  dated

04.05.2012 marked as Ext.5. The O.C of Koliabor PS

has mentioned in his report that the accident was

the result of a collision between two vehicles i.e.,

Bolero Max Pick up van bearing registration No.AS.

No.AS.07.C/0964 and the Maruti Swift Dzire bearing

registration No.AS.12.F/4161. The claimant has also

arrayed the drivers of both the vehicles as Opposite

Parties. The claimant has also arrayed the insurers

of both the vehicles as parties to this case. She has 
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admitted  in  her  cross-examination  that  she  had

heard that the accident occurred due to the rash

and  negligent  driving  of  the  driver  of  the  Bolero

Max  Pick  up  van  bearing  registration

No.AS.07.C/0964. No MVI report was submitted by

the claimant  as  well  as  by the Opposite  Party  to

substantiate their claims. After considering the oral

and documentary evidence and on the touchstone

of  the  preponderance of  probability,  it  is  thereby

held that  the accident was the result  of  head on

collision  between  both  the  vehicles.  I  have

considered the Final Report and it is held that the

accident was the result of the rash and negligent

driving by the drivers of both the vehicles. The OP

No.4 could not rebut the evidence that the Bolero

Max  Pick  up  van  bearing  registration

No.AS.07.C/0964 was driven in a rash and negligent

manner.  The Final Report submitted by the I.O. in

Koliabor  PS Case No.46/2012 u/s  270/  304(A)/427

IPC, however, does not afect the instant case. The

learned counsel for the OP No.3 has laid stress in

his  argument  that  the  two  Accident  Information

Reports  marked as Ext.3 and Ext.4 depicts  a foul

play. It is clear from Ext.3 and Ext.4 that Koliabor PS

Case No.46/2012 was registered at the time  of the

accident. The accused in this case was the driver of

the Bolero Max Pick up van,  Md. Mojibur Rahman

(OP No.2). The Final Report was submitted against
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the  driver  of  the  vehicle.  The  accident  occurred

during day time at 4.15 pm.

16)  It  is  apparent  from  the  evidence  that  the

accident occurred during day time. The road ahead

was  clearly  visible  to  the  drivers  of  both  the

vehicles.  There  is  not  a  single  eye  witness,  who

could describe how the accident had occurred. The

doctrine  of  res  ipsa  loquitor can  be  taken  into

account in this case. As it was a broad day light and

the road was clearly visible, so the drivers of  both

the vehicles could have easily avoided the accident.

It is also not clear from the evidence if the damage

on the vehicles are to be seen on the front part of

the vehicle. Even if the damage on the vehicles  are

towards the side or towards the front part  of the

vehicle, negligence of the drivers cannot be ruled

out.  The  negligence  of  the  drivers  of  both  the

vehicles is apparent despite the fact that the Final

Report  was  submitted  against  the  driver  of  the

Bolero Max Pick up van.

17) I do not fathom any foul play by the claimant

while  adducing  her  evidence.  The  claimant  has

come  with  clean  hands.  She  exhibited  both  the

Accident  Information  Reports  as  Ext.3  and  Ext.4.

Ext.3 was acquired on a later date and Ext.4 was

acquired immediately after the accident i.e., on
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20.05.2012.  These  Accident  Information  Reports

may have been given by the Ofcers in charge of

the Police Station when these reports were applied

for.  It  is  apparent  that  the  driver  and  the

passengers who were travelling in the Swift  Dzire

vehicle were seated in the front seats of the vehicle

because both of them died on the spot. The report

of the I.O. marked as Ext.5 is believeable. On the

touchstone  of  preponderance  of  probability,  it  is

thereby held that the accident had occurred due to

head on collision or  due to  collision between the

vehicles  bearing  registration  No.AS.07.C/0964

(Bolero  Max  Pick  up  van)  and  No.AS.12.F/4161

(Maruti Swift Dzire vehicle). It is thereby held that

both the vehicles were the ofending vehicles and

insurers of both the vehicles are liable to pay 50%

each of the total amount of compensation due to

contributory negligence of the drivers of both the

vehicles. 

18)  The OP No.4  has adduced the evidence of  a

senior  Manager  of  National  Insurance  Company

Ltd.,  Sri  Amrit  Raj  Baruah  and  the  evidence  of

Branch In-charge, Sri Ashish Keshan. Both Sri Ashish

Kesan  and  Sri  Amrit  Raj  Baruah  have  given

evidence as OP Witness  No.1 and OP Witness No.2

that   the  deceased,  Poragmoni  Sarma  was  the

policy holder of Policy No.121725689 of the
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National  Insurance  Company  Ltd.  The  policy  was

valid  for  the  period  between 26.09.20211 till  the

mid  night  of  26.09.2012.  During  his  lifetime,  Lt.

Poragmoni  Sarma paid  an  amount  of  Rs.100/-  as

compulsory PA cover premium, Rs.100/- for owner

cum  driver  premium,  and  accordingly,  the

Insurance  Company  was  liable  to  pay  a

compensation  of  Rs.2  Lacs  only.  However,  the

evidence  of  OPW  No.1  is  not  taken  into

consideration, because he was not cross-examined.

19)  The  OPW  No.2  has  further  testifed  that

Poragmoni  Sarma  paid  an  additional  PA  cover

premium of Rs.125/- @ Rs.25/- for fve persons, and

the insurer was liable to pay Rs.50,000/- each for

fve persons. Consequentially, for the death of the

deceased,  Kailash  Dutta,  who  accompanied

Poragmoni Sarma as a passenger and met with an

accident on 23.04.2012, the insurer is liable to pay

Rs.50,000/- only and not more. The OP Witness No.2

has proved the Policy No.121725689 as Ext.’Ka’. I

have  carefully  scrutinised  the  Ext.’Ka’.  Under  the

schedule of premium, it  is  clearly mentioned that

the  insured  person  had  paid  Rs.125/-  for  PA

coverage of additional  fve persons @ Rs.50,000/-

per persons. The OP Witness No.2 has admitted in

his cross-examination that the terms and conditions

are not mentioned with clarity in Ext.’Ka’. It is true
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that  Poragmoni  Sarma was driving  the  vehicle  at

the time of the accident, but in the instant case, the

deceased  Kailash  Dutta  was  an  occupant  of  the

vehicle and as a third party, the claimant is entitled

to  compensation  as  per  second  schedule  as

mentioned under section 163-A of the M.V. Act. This

has  been  admitted  by  OPW  No.2  in  his  cross-

examination.  The  OPW  No.2  has  admitted  in  his

cross-examination that the additional premium is to

be  paid  by  the  insured.  In  case   the  additional

premium for third party is not paid by the insured,

the  Insurance  Company  cannot  pay  the

compensation  claimed  by  the  claimant.  He  has

admitted  that  the  terms and conditions  have not

been mentioned clearly in Ext.’Ka’. He has admitted

in  his  cross-examination  that  no  terms  and

conditions  are  refected  in  the  policy  marked  as

Ext.’Ka’  that  the  Insurance  policy  does  not  cover

third party if additional premium is not paid.

20) After scrutinising the evidence and the cross-

examination  of  OPW  No.2,  it  is  held  that  the

National  Insurance Company Ltd.  is  also  liable  to

pay compensation due to contributory negligence of

the insured.

21)  It  has  already  been  held  in  my  foregoing

discussions that the accident occurred as a result of
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rash and negligent driving of both the vehicles and

there was a collision between both the vehicles. 

22) Regarding the quantum of compensation CW2,

Sri Sobhan Mahanta has testifed that he has been

authorised  by  the  Registrar  In-charge  of  Tezpur

University to depose as a witness. He has proved

the authority letter as Ext.11 and the signature of

Sri  Hridoy  Saikia,  Registrar  In-charge,  Tezpur

University as Ext.11(1). He has further testifed that

he joined as an U.D.C. at Tezpur University and at

present, he is serving as Asstt. Registrar at Tezpur

University.  He  was  closely  acquainted  with  the

deceased, Kailash Dutta. He has proved the Service

Book of the deceased, Kailash Dutta as Ext.12. As

per  Ext.12(1),  the  entry  of  date  of  birth  of  the

deceased is 07.09.1976. He has proved the Last Pay

Certifcate  of  the  deceased,  Kailash  Dutta,  Asstt.

Professor in the department of Cultural Studies at

Tezpur  University  as  Ext.13,  which was issued by

the  Finance  Ofcer,  Dr.  B.  Talukdar.  He  has

identifed  the  signature  of  Dr.  B.  Talukdar  as

Ext.13(1).  As per Ext.13, the gross salary of Kailash

Dutta for  the month of March, 2012 is Rs.45,092/-.

In his cross-examination, he has admitted that CW1

is  receiving  family  pension  from  the  Tezpur

University. He has also admitted that the net pay of
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Kailash  Dutta  for  the  month  of  March,  2012  was

Rs.35,246/- only. He has also admitted in his cross-

examination  that  Palash  Dutta  (OP  No.5)  is  the

brother of the deceased, Kailash Dutta, who is also

working as Technical Assistant in the department of

Physics at Tezpur University.

23)  It  has  already  been  held  in  my  foregoing

discussions that both the vehicles are responsible

for the accident.  Res ipsa loquitor  the act speaks

for  itself.  By  the  impact  of  the  accident,  it  is

fathomable that  both the vehicles were driven at

high speed. It is true that speed is not the criteria of

the  rash  and  negligent  driving,  but  the  impact

clearly  depicts  that  he  vehicles  were  driven  in  a

rash and negligent manner.  Both the vehicles are

indeed ofending vehicles.  The vehicles were duly

insured at the time of the accident. It is held that

the  accident  was  the  result  of  the  contributory

negligence. CW2 has admitted that the gross salary

of the deceased was Rs.45,092/- (Rupees Forty Five

Thousand Ninety Two) only.  The only legal heir  of

the deceased is his mother.  The evidence reveals

that the deceased was unmarried at the time of his

death.   

    

24) The deceased was 36 years of age at the time

of the accident. Ext.9 is the Admit Card of the
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deceased issued by Board of Secondary Education,

Assam,  which  depicts  the  date  of  birth  of  the

deceased as 07.09.1976. The accident occurred on

28.04.2012.  On  the  day  of  the  accident,  the

deceased  was  35  years  5  months  21  days  old.

Ext.13  is  the  Salary  Certifcate  of  the  deceased,

which depicts his gross salary as Rs.45,092/- for the

month  of  March,  2012.  After  deducting  taxes  of

Rs.208  + Rs.1,832/-  (Rs.2,040/-),  NPS-  Rs.5,833/-,

LIC- Rs.350/- and GSLI- Rs.200/-, the salary of the

deceased comes to Rs.38,569/- only per month at

the time of the accident.

25) I  have relied on the decision of  Hon’ble the

Supreme  Court  in  National  Insurance

Company  Ltd.  -vs-  Pranay  Sethi  and  others

(2017) 16 SCC 680, wherein it has been held

that –  “61 (I)….(ii)….  (iii)  While determining

the  income,  an  addition  of  50%  of  actual

salary to the income of the deceased towards

future prospects, where the deceased had a

permanent job and was below the age of 40

years,  should be made.  The addition should

be  30%,  if  the  age  of  the  deceased  was

between 40 to 50 years. In case the deceased

was between the age of 50 to 60 years, the

addition should be 15%. Actual salary should

be read as actual salary less tax.”
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26) In the instant case, the deceased was 36 years

of age at the time of accident. So, 50% of his salary

is added to Rs.38,569/- as loss of future prospects.

Now,  the  income  of  the  deceased  is  taken  as

Rs.38,569.00 + Rs.19,284.50 = Rs.57,853.50. Thus,

the annual income tantamounts to Rs.6,94,242.00. 

27) It is held that as the deceased was unmarried at

the time of his death, so 50% of his annual income

is  deducted  towards  personal  expenses.  The

appropriate multiplier in this case is ‘15’. Thus, the

loss of dependency tantamounts to Rs.6,94,242.00

x 15 = Rs.1,04,13,630.00. After deducting 50%, the

loss of dependency is Rs.52,06,815.00 (Rupees Fifty

Two Lacs Six Thousand Eight Hundred Fifteen) only.

28)  I  have  relied  on  the  decision  of  Hon’ble  the

Supreme Court in Pranay Sethi’s case (Supra) and I

have added an amount of Rs.15,000.00 as loss of

estate and another amount of Rs.40,000.00 as loss

of flial  consortium. An amount of Rs.15,000.00 is

added  as  funeral  expenses.  Thus,  the  total

compensation sums up to Rs.52,76,815.00 ( Rupees

Fifty Two Lacs Seventy Six Thousand Eight Hundred

Fifteen ) only.

29) It has already been held in my discussions that

the  accident  occurred  due  to  contributory

negligence of the two vehicles i.e., Bolero Max Pick

Contd...



19                   M.A.C.T. Case No.46/2017.

up  van  bearing  registration  No.AS.07.C/0940  and

the Maruti  Swift  Dzire vehicle bearing registration

No.AS.12.F/4161.  So,  the  insurers  of  both  the

vehicles  i.e.,  New  India  Assurance  Company  Ltd.

(OP No.3) and National Insurance Company Ltd. (OP

No.4) are liable to pay the compensation amount to

the claimant @ Rs.26,38,407.50 (Rupees Twenty Six

Lacs Thirty Eight Thousand Four Hundred Seven and

ffty paise) only each. Both the issues are decided,

accordingly.

A W A R D

30) In view of my foregoing discussions, it is held

that  the  claimant  is  entitled  to  an  award  of

Rs.52,76,815.00 ( Rupees Fifty Two Lacs Seventy Six

Thousand Eight Hundred Fifteen ) only. from the OP

No.3 and OP No.4.  The OP No.3 and OP No.4 are

directed to deposit Rs.26,38,407.50 (Rupees Twenty

Six Lacs Thirty Eight Thousand Four Hundred Seven

and ffty paise) only each before this Tribunal to be

paid  to  the  claimant.  Further,  the  claimant  is

entitled to an interest @ 6% p.a. on the awarded

amount from the date of fling of the Claim Petition

till realisation.

31) This MACT case is disposed of, accordingly, on

contest.

Contd...
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32) Both the parties will bear their respective costs.

33) Let a copy of this Judgment be forwarded to the

O.P. Nos.3 and 4, for compliance. 

Judgment  is  signed,  sealed  and  delivered  in  the

open Court on the 30th day of May, 2022.

                     ( S.P. Khaund )
                   Member, M.A.C.T.
          Lakhimpur, North Lakhimpur.

Certifed that the Judgment is typed
to my dictation and corrected by me
and each page bears my signature.

( S.P. Khaund )
Member, M.A.C.T.
Lakhimpur, North Lakhimpur.  

Transcribed and typed by :
Sri Satyabrata Kshattry, Stenographer.

Contd...
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APPENDIX-14
A. Prosecution :

Rank Name NATURE OF EVIDENCE
(EYE WITNESS, POLICE

WITNESS, EXPERT WITNESS,
MEDICAL WITNESS, PANCH
WITNESS, OTHER WITNESS)

PW1 Sri Prafulla Hazarika. Claimant.

PW2 Sri Susen Baruah. Eye witness.

B. Defence witnesses, if any :

Rank Name NATURE OF EVIDENCE
(EYE WITNESS, POLICE

WITNESS, EXPERT WITNESS,
MEDICAL WITNESS, PANCH
WITNESS, OTHER WITNESS)

Nil Nil Nil

C. Court witnesses, if any :

Rank Name NATURE OF EVIDENCE
(EYE WITNESS, POLICE

WITNESS, EXPERT WITNESS,
MEDICAL WITNESS, PANCH
WITNESS, OTHER WITNESS)

Nil Nil Nil

LIST OF PROSECUTION / DEFENCE/ COURT EXHIBITS.

A. Prosecution :

Sr. 
No.

Exhibit Number. Description.

1 Exhibit 1. Accident Information Report.

2 Exhibit 2. Certifed copy of the F.I.R.

3 Exhibit 3. Police Report.

4 Exhibit 4. Copy of the Post Mortem Report.

5 Exhibit 5. Copy of the Death Certifcate.

6 Exhibit 6. Salary Certifcate.

7 Exhibit 7. Next of Kin Certifcate.

B. Defence :

Sr. 
No.

Exhibit 
Number.

Description.
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Nil Nil Nil

C. Court Exhibits :

Sr. 
No.

Exhibit Number. Description.

Nil Nil Nil

D. Material Objects :

Sr. 
No.

Exhibit 
Number.

Description.

Nil Nil Nil

                          ( S.P. Khaund )
                        Member, M.A.C.T.
               Lakhimpur, North Lakhimpur.


